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W] I8 3R b ggfaa Sl /ggad SiF Siodl 91 37 a1l & Afdddl & forg
SR Y WA H I B B a1 o |, R RAME Uee WReR & HERe A7 ey
3SR (3Meen) @ 3refi o=y ©

W] I8 AR A1 & ufeets daex, Al qr w@d Mol & @ $Haial d S v
ufscts Hdex, fRmEl den wWrad el & URMIe e & 98g U Ufedd ddex !/ ward
Foml § Med ¥ Jd RGN HHany o, el 7ot § omy A & U= & Ramg & e,
Sl AR HHARAT BT gL 7, fog 39 UoR & Rama dfds daes, i qen w@md
el & W wHaRg= ® T8 Q@ S, S gwEadr W it/ w@ra et grr g
mwﬁ/mwéﬁwmw famt /g el & URfE Ted @ Uz
W AT/ wrad et 1 dar § sifaw vy ¥ smfera feu v g /fhT oo |

fewfori—(1) el Wl @& forw oMy A @1 TUET S9 99 & YoH fdad | & S
R U (4gi) @I, ded MG oxd @ fory, genRefa, fsnfia fear war & ar At

1 SRR feba T R |

(2) argerm QaATEd rJffAT HI aem H Al el & oY Ry AR SiR 3rgva, fedreet uawr
Al |AT TN & fIdmrgar Rifdrer faar S | |

7. A 9ol fbU ST dTel @fdadl & forg Sruferd =gas e 3R 3= ey -
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@) afart sEdr—() fR¥Ed Uy WReR §RT A=l yrd fedy favafdemery <&
e H UM G 8 AT g9 AAGA B |

(i) URMPE Wl & |\ QT el Jrifq IRl &R R amyferfd &k c@ur @
fereferRaa wfer <rar 81—

amgferfiss & wfa
STolT fe=l
1 vreg ufa fame IR e Uy e
cHu 7 T
IS fe=l
el Ieg fa fAFe g e ufa e

(i) Wt UTfEeRET gRT JAfAfRRd HHIgeR § ¥eE YHAWHRYT Pl I I@dT & |

@ oA sEal (U).——RFmd ucw @ wfedl, Afaal IR aiferdl &1 99 ik uew
¥ faem faRre semell § Fyfda & fofw Sugerar |

8. WY wdl fhy WM ot afdeal & ferg fafkd oy ok A g =i A
D A H AN B0 AT A& ——MG— ], 7T |

NP Ear——odl SWIad W™ Gg—7 ¥ fafgd 2 |

9. IRAeT & @, IR HY B——7l 9v THHT Th 99 & eFfRd VY &R @fy &
forn fawR fhar o1 gaw, Srar wem widery favy uRRufaai & ok falRed &Rl 9
AR T |

10. Wi P ggfa——wdr AR Bl @ g, s emERe gt SR AR
Tgfdal gRT N M a1 Ugl & gfEraar—(1) Iaufierd W gRT AT VAT 9 89 UR el
9ol gr1, JeRerfd, Fafdd smaR W A1 |f9eT & JMER WR Wl gRI| e R Fygad eHar)
W T 15—-% H o T SUARRT gIa o3 IR Sad W § fafafde war ol gwrr
fafrafaa s

1. Or=f, gfafgfea, wermRer @& g 4 AR @s), R o=, sfafgie,
RIFRYT BT SN —F s Jaa94 Agferfa § ¥ ur=ifa gr1, e o= av &1 fFrafa
HATHIA AT IS H BT T3 AR ded a1 Al By 81, B WiAfeld dxa U= a9 &1 Fafdd
HATHT &

R U @ T & oY URd SHaR! &1 S /S &3 4 98 (Ug) @ 0
gl H T AT DY SUAIAT B NN, BH W HH TP BRIBIA ddb qdT BT S

R I8 AN & SWad WRgd (1) S HHaARAT & AWl § AR T8l 8F, Rl
ffEafiar & fofg uia o a1 I9A HH B HaT AV @ B

WR=] I8 3R b 97 ARG / HariRAl b1, T ST /4 & § 9 A &H
Uh HRIBIA qh Hal el D &, T 87 H 9 AU Gl (Hrex) § §aoqm aksdl & aR
IHIRYT fhaT SITQT |
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LB 10 WRgeb (1) & G & oIy ey /g &3 H “hridbre” |
ATIROTAIT <19 ¥ T 7Sy AT TeAfdh TUeTel IR HHART gIRT fhU T »1d &7 & # @
gU, U & # O @Y 39 B Srafdy AT g |

R [L—SRd WRegd (1) & YA @ foly e /g9 a3 9 UeR ¥
BIT—

1. ffer dEld v Rl |
2. = o7 &1 Uil 3R 9RAR SU—HvSd |
3. VT SUHATESH BT SIS daR &7 |
4. e Renm @1 IMYR dEdld BT Umse 9 URIAEL G, XDl R Y bR
HILAMITE |
o], Tl &7 Tmeg I uRATT |
BT fSTelT & ISTIT SUHTSH &1 d] HITel &7 |
fretr fF=iR |
AR T § U T8l RS @ HIodls AR HRIT USaR g NUHel dedid &
AATS—Ha T 3R FHTAT YR g 3R RIelg Tedid &1 Pl Uld Uear dd |
9. HUS! fTell # FRAN Tedd B GTAG—TTS] USaR Idd, drell did] Iudediad &
ST HO, ARSI, OIS, o€, dnfl, AFS R WidMd, Ugex dedid &
SIRATS, {Heile, UM, qaie, clecll, [T, HANT, e wedrl, sWYR, TR 3R
CE UCAR g, YANT Tedid H RIS, BIefiuR, AMTe, ATa—drTs], STl 7% 3R
glerofl 7% UearR g SR HUST el &1 ok ddiiel Bl dedrel UedR I |

® N oo

(1) =l & | A |, U8 R I Fged 9 qd 99RE (Ad) ug H B OTTE
AR deef ¥4, T B 81, U & oy 9 Fgdl § genfafed darerd & folw 59 od &
I 8 Y TUMET H ol STQl, b AwRe (dve) gadt § deef fgfad /g, el sfiR g
Al & Sugl & IR I bl ST Wb fshaT T U & geEr &1 Ty ol

R 39 1 A H R B8 S Afdd GRS (ANd) U H 30 o] AdTdhId
(qaet MR W @Y € Taok war fed, o Fafa dar/ gl @ sgane # €) & SR w
SWaa ffexe Syesl & oRo AR f6y S &1 9= @ S 2 98 STue—_iud
Uit /Ug /hTek d SO0 aRe wl &fdd R fer o= mwﬁaﬁaﬁ'\fﬁwwﬁ
A BT AT § HUWR G ST

R I8 3R P I W yeHiRAT @, 59 W Ur=fd & forg AR far o 8, &9 o
P M qY B RAGH Asdl WAl AT Y S A/l AR U Al § @fga wan, S oA $9 g
SEE

WR<] I8 AR Al [ T8 IS A qaHl WRd B VATl & HRYT Ui fby S
Tl fooR @ forv e 81 Ordr ®, 98 999 Bfas afed i ot uHfa @ faer @ forn
YT |HSI SIQIT /A ST |

TEBRUL—3TH IR & < BITS UgeRl Ui=fd & oy smura 78 |Hsm
SO /|98 SGd, afe aRss ora afdd vayd 4 & R eaifdagse amis wifi
A (RSTAE 8% da=aIaT 9 fRAMad e AM—Cdnldbe AfaRIS]) weol, 1972 ® HaH-3
@ IUGEl b AW 9l AT T 2 SR 3We g axigar &M ey Tw B a1 R
TRI—afdgiT (ROIeM 3% da=dret 39 <& R9de Uey Caidd AfdRie]) Hool, 1985 &
fo—3 & STl & =i Well fhar 737 81 3R g7a =i axiaar o fay & |
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(2) T UPR WRER & |4 AFe H U g R R Fged 9 qd 9= Re (1)

U TR Pl g NMAR ded dd1, IS BIg 8l HaTbld & fog T0FET H ol Sefl, afe aced
Fgfa /vt SfEa a9 & geErq &R Wl SR Ui FRMi & Suedl & IaR @ T8 o -

WRe] DI Tg SYd Mfae Teef Aar BT AUFET H oF & UL Sl RITSHRU BT D
HEERT RS IR aRafcid e |

12. e fouyrfm w=fa 9y fGeomm & O SS9 SREA—oRl AR g7

TI—HT TR fSd Bl U |

13. WA &1 ° o9 oRRefoal & e Uy e |ar ST 9 wEE fhar
SO —o14T fafer g smufera 8|

14. 9O Wl & forg fEr smeT——fB Jar a1 ug R FRYgfad @ forg apell @
AR BT ARTRS BT a2 |

15. O Wit R U R Fgfd @ fog g —3 wl & 9Mat |, ue W gl
o forv o, A9 oen & R WR fhar Siuwm | afe, wenReufa, fRume uewr e al
JMATT T Y Wl YTOIhROT VAT HRAT e T FHIIE |He], a1 forlRad wkielr a1 AaragiRe
TIETT & MR R fhar ST fTaeT Wk / Uredshd, AR, IR-NT AT 3777 9l UTfSror gRT
IR fHaT SITQT |

15—%. dfaqr FYgfaa g1 98 W Fgfaa & fog aam—s= oMl o {6 a9 & 81d 8¢
A yg W wfder Fyfaaar i fay v e ok odl & srgedi| @ sof—

(I) HPeuT—(®) 39 Uiferfl & . (fvmT &1 M) § aRs a8 e
At &I AfAET & MR WR UR™ H Udh a¥ & forg aFmar Sieen 5 quigay R W)

deTdT ST DT -

R<] Af9ET @y H Iuigay MER W IR /TR & folv wrg favmmeas a8
AT SR BT b Afder W Fgad Jfdd o a1 R 3R 9y & SRM F<iNolad 8l
2 3R dadt T IF@! Afaer @ rafy Adea / faaRa @1 STeE |

@) U P fRAmEd ye iRl WA T SIS B BRiad ¥ qM——Tr g a9 &1
fomTeger (FRYfaa wieerT &1 uge™) Rad ual &I 98T & eR R YR & oy IReR &l
JAGT UTK B & U JALATUET PI, TG Al AMABRYT i fFAre Uaer fefi=Rer wamy
IIF drS, TARYR & FHeT T |

M  Fue, 39 s fAfed o wal & SgER fHar S |

) <fReT® SUARRI——ET & MR R Myad aRs IdaAM efaifie &
14100 /— JUY &I FHIGd Faa Afaerd® 369 (S U 998 & <AdH ST I8 U & aRIeR 8))
gfe T Hed @1 S | Al dfasr § Ue 9y | Q1¥d @ gl &I Il ®, Al geerqad) ay
(aul), & foy HfdeTHe SRRl H 423 /— BUY &I IBA (I8 & U 908 & JAqH o IS U
&1 A ufoerd) aiffe gfg & S o gad o S |

A  Frgfe /srgemaa ifeRl—dwg fvrT o1 fawrmess (Fgfad omiRier) @
ueA), Ffaa iR rgemasT wifder 81 |
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(V) =39 gfbar—-dfder Fgfaa & <z 4 ug R FYgfda & forg ===, difkgs uden &
MR WR fohar ST A7 IfS M IT qHEE G Sg, df forRaa uier a1 arasiRe uxlet
& AR TR BT AT, e R/ Ugashd s3le dag Wdl AfHR0T feiiq f2arad uer
IR WATY =3 qle, BHRYR §IRT fAeRa fhar S |

(V) <ifderre fgfaaal o foq =ag affd—oil S9g 9l afferor seriq feared
UQel SEfRY HATG I dlS, FARYR §RT HI—HI WR IfSd Bl WY |

(VI) eRR—3edl @1, 999 & U 89 Al ¥ Hel™ SUes & STJAR $RR
SATEINT BT BT |

(VI) fee iR wW—(@®) 9fder w® Fgad aafdd &1 14100 /— 3¢ &1 Fraa
<SS IHA (ST U 998 & gAaqq o U8 U & a_ma” gh) Ui dad & Seef | sfaat
R g @fdd mT 98¢ Y 9¥ /qul & forg et I6H H 423 /— J9Y (UG B U IV B
TG A ST U€ U B A URE) @1 glg BT 8PaR BN AR AT Bly Asdg Gaumg o
IR /=g I 3Mfe T8l faar S |

(@) wfdeT ue Fgad @ &1 dar quidar RIS IR W BRI | Ife |fder w Fge
AT BT BT/ JATARYT Seb 81 UIIT ST 2, A1 FRYfad A fbg S & fofg aril 81 |

(M  <dfder w® Mg fdT b 49 B AT G B b A UP QT & SThRed
JIBT DT THaR BRI | I§ ATBIY Uh 9¥ b Hid fhar ST |Aebdr | dfdar R Fgad afad
B! fdAl ) UBR BT 3= B AgDY AT T8l B8FI| I8 fafbear ufgfd iR vatoiowdio
s & oy W §haR T8 811 /BT | Sael U sfaem, FRAaR f&ar S |

&) e SfEert © srgHed @ 99T dar @ s sguierfa ¥ wad: € wfder

BT qATTHM (FH9) BT QT | \ider R Fgad @afdd, e (S3fe) ¥ Uil &1 safer &
fore e YHH BT THER T8l BT

() dfer & R W Fged HFEn, e dART @ Us 9 R Ui 9¥ &l
PRIGIA qui B foT B1, ATaeIHdl & IMER UR WIFRY 8 U 8RN, gl 4l Jemaris
3R URVAT AT SMUferd & |

@ =t el B WRERI /ISR e aarll | U1 IRFI YH0T—93
URId BRAT BRI | 98 AWIE o 3M8d B THad! Aleell andedi Ua 8 dd, SRl dR W
Iguga a1 X1 | AR sl w1 Bl Wit Rifhedr AfEeR] / Faarl §RT U]
& fog g ORIeror fhar Sirgem |

®) wfder R Fged @fd o1 Ik o ud il @ R § R WR ST STufera
1, O 98 S &) W, Ol PRI gfoRerl S ar &l 9a999 & <fAad WR AR §, AT W/
<ff1 9T BT EhaR BT /BT |

@) g sHeRal @1 gem 4, " arFp war Al @ Sue S Th03TR0—,
THO3IR0, Geel 7, |eRer wiawy [y e, dera 9 e smerer M enfe dfder @)
e afeaal @ <en § ] T8 | I 39 W ¥ Jmaitia Sudferl senfe & fog gwher
I |

16. IREUI——dl H FYfad, fRaed Uee WReR g§RT IHI— W
ST/ IR S St /377 fUss @i iR o/ yatt & il & forg dar 4 sfReror &l
grad ORI by T e & fefiA B |
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17.  fowrfa olen—arg =121 |

18. PRI & A Af——T8l T WRGR B I8 I 8 fb VAT AT Mavgh AT
T ©, g8l 98, BRI & foaRad # afafaRad oxe, RArad u<er «ie Har AN & URe
q, MY gRI, 39 i, & sl Sua (Suewl) & fodl o°f o1 fed (@feqal) & wat ar
Ug (4]i) @1 919qd, Rifdre &) dqah |

ARG I YAMD 3R AT TR RBR B T GRIESRAIEEAN
BT UGAM) o ArgH | EIfed @ SH arell 9f 9.1/ HRR BT 5600 I8 HRR A1/ S

............... dfaer W g afed (B S99 s9@ 9991 ‘YoM 9ehR’ dhel T ), 3R fZAd
U Bl TSAUTA, D T, oo (Frgfea umferepRT &1 ye=H) (B9 s9d g9 9]
fgT TRTHPR’ B-T AT B) B ATIH H ST ARG BT fhar T |

g PR’ 3 SURTF T UIH UTHR HI FRIT & IR YT UeTHR F aRS dd=TaH
amgfeiftes & v H |idaT AER R FEfaRad Maed iR 2l R Har &)1 & g weAfa <
T

1. 98 & o weaR aRs JaT9H MYl & BT H oo A URR B
MR e BT T BN dTet e 9% e a9 @l erafy & forw fgdy uereR
31 Jar ¥ 27| g8 fafafdse v @ SfeaRaa fvar a1 8 @Ik a1 9eTahRI §RT &RR
R AT 2 6 o veaR @1 fgd veeR & A1 wfder, ek e faaw ereiq
...................................... e @1 wawa & wafrd (Fwr) Fweh el S8R e Aifew|
YYD T8l BT :

UR=] AfdeT Ay H auigay YR W fRAR /TR & oIy Averg fa9mTRger
qE UF TOTUE SR BT 6 wfaer R Fged afdd @1 dar iR SeR av & RM
HITG® R8T & AR Haal T IAD! A aal B ae) Tdrad / Ok a1 S |

2. UIH UTHR Bl AfdeTHB IHH 14100 /— HUT GfATT 8RN |

3. U YEHR Pl Hal Ul SRS AMR W AT | Ife dfder R Fgad afed &
BT /3R Bl Hel 9T ol § a1 afe afad ueur s9 Rfed @ fowg
e /AHT @R fear S &, s ol YoM eldR &1 [fdar R e 1m g, d

“gfa wafd (@A) fby ST & forw <Rt 8rfl |

4. g R e aRs Ja79H Yt Ue A1 &1 Ad1 I B & 9] U (o
D JATHNAD TG BT BHAR BNT| I8 JADIY UP ¥ P QAT (AT SN FH |
dAfaer R Fgad aRs JaaqM rglfeifie &1 il Wl UBR & 37 Py 3fadhrel
g el BT | g8 fafecdr gfayfd ok geodiodo s@nfe & fofw Wi ghaR 8
BT /BRI | dael UGfa raarer, Faargar fear S |

5. = IffeR & AT & 991 dxia ¥ aMitgd suRafd & wWd: € dfdar
B YA (FHO) B ST | |fder R g ake daEe angfafie wid
(SfC) W uRAMY B @l & forg, HASTHS IHH BT THAR T8l 811 |
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(o]

. AfIer R MYge FHER [ GERT @ U RIF R U 99 B HRIGIA IR DR
foram 2 Maedar & YR UR WIFRRY 8 UM 8, Siel W URITEHed R W)
U7 AT U 7 |

7. A el B WRGRI/ITE R fRIfhcar @eaarll | SfueT IR FHO—9H
U BRAT BRI | AT il &1 gem 4, dRE AwiiE A SASd B THIERe, g
W dF S RS R W AUIad a1 <l | Afden el &1 wiffaa fafeen
BRI/ FIARIT §RT IuGEial @ ol Y gRIeror foam ST =miay |

8. Wfder R Frge Afdd &1, AT U Ui il & T § SR R SIAT SUferd
ar 98 Sl R W, o Fafa ufRem et B 999 [ & gAad R AR ©,
T ¥R /<% 97T & §HER 811 /B |

9. HfdeT R Fyad Afda@N) & dHaRl AREd 9 Ao & A1—d1f 04I0u®0 /
SHoW0THo AT SN &l 81 |

gId ARIEHT YUH TeThR AR fgdig TeieR o aferal o SuRefa d sad gduye™
SfectRad aRRg BT MI—30+ BXdieR R 2T & |

(T2T UETHR B BHIETR)

(fefa veTdpR & TweR)

[Authoritative English Text of Government Notification No. Per (AP)-C-A (3)-5/2010 dated
14-2-2011 as required under clause (3) of Article 348 of the Constitution of India].

PERSONNEL DEPARTMENT (AP-III)
NOTIFICATION
Shimla-171002, 14th February, 2011

No. Per (AP)-C-A (3)-5/2010.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the
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Himachal Pradesh Public Service Commission is pleased to make the Common Direct Recruitment
and Promotion Rules for the post of Junior Scale Stenographer/ Senior Scale Stenographer, Class-
III (Non-Gazetted) Ministerial Services in various Departments of the Government of Himachal
Pradesh as per Annexure-I & II attached to this notification, namely:-

1. Short title, Commencement and application.—(1) These rules may be called the
Himachal Pradesh, Department of Personnel, Junior Scale Stenographer/ Senior Scale
Stenographer, Class-III (Non-Gazetted) Common Direct Recruitment and Promotion Rules, 2011.

(2) These rules shall come into force from the date of publication in the Rajpatra, Himachal
Pradesh.

(3) These rules shall be applicable to all the Government Department of State of Himachal
Pradesh :

Provided that the method of direct recruitment provided in Recruitment and Promotion
Rules for the posts of Junior Scale Stenographer/ Senior Scale Stenographer under various
Departments of the Himachal Pradesh Government issued from time to time, shall cease to operate:
Provided further that these Rules shall not apply to the posts of the Vidhan Sabha Secretariat/ High
Court of H.P.

2. Repeal and savings.—(1) The Himachal Pradesh Class-III Services (Junior Scale
Stenographer/ Senior Scale Stenographer) Direct Recruitment Rules, 1992 notified vide this
Department Notification No. Per (AP-III) A (3)-1/90, dated 17.10.1992, are hereby repealed.

(2) Notwithstanding such repeal, any appointment made or anything done or any action
taken under the rules so repealed under subrule (I) supra, shall be deemed to have been validly
made or done or taken under these rules.

By order,
Sd/-
Principal Secretary (Personnel).

1. Name of Post.—Junior Scale Stenographer

2. Number of Posts.—As sanctioned and may be sanctioned by the Government, from
time to time, in the concerned Departments.

3. Classification.—Class-III (Non-Gazetted) (Ministerial Services).

4. Scale of Pay.—(I) Pay band for regular incumbents.—Rs. 5910-20200+2800 Grade
Pay.

(II)  Emoluments for Contract Employees.—Rs. 8710/- P.M. (as per details given in Col.
15-A)).

5. Whether “Selection’ Post or “Non- Selection’ Post.—Non-Selection.

6. Age for Direct recruitment.— 18 to 45 years.

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis:
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Provided further that if a candidate appointed on adhoc basis had become overage on the
date when he was appointed as such he shall not be eligible for any relaxation in the prescribed age
limit by virtue of his such adhoc or contract appointment :

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled
Tribes/Other categories of persons to the extent permissible under the general or special order (s) of
the Himachal Pradesh Government :

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servant before absorption in Public Sector Corporations/
Autonomous Bodies at the time of initial constitution of such Corporations/Autonomous Bodies
shall be allowed age concession in direct recruitment as admissible to Government servants. This
concession will not, however, be admissible to such staff of the Public Sector Corporations/
Autonomous Bodies who were/are subsequently appointed by such Corporation/Autonomous
Bodies and who are/were finally absorbed in the service of such Corporations/Autonomous Bodies
after initial constitution of the Public Sector Corporations/Autonomous Bodies.

Notes.— (1) Age limit for direct recruitment will be reckoned on the first day of the year in
which the Post(s) is/are advertised for inviting applications or notified to the Employment
Exchanges, as the case may be.

(2) Age and experience in the case of direct recruitment are relaxable at the discretion of the
Himachal Pradesh Public Service Commission in case the candidate is otherwise well qualified.

7. Minimum Educational and other qualifications required for direct recruitment.—
(a) ESSENTIAL QUALIFICATION.—(i) Should have passed 10+2 examination or its equivalent
from a Board of School Education /University recognized by the H.P. Govt. ;

(i1) Must possess the following speed in shorthand and typewriting in both the languages i.e.
English and Hindi at the time of initial recruitment:-

Speed in Shorthand
English Hindi
80 WPM 70 WPM
Speed in typewriting
English Hindi
40 WPM 30 WPM

(iii))  Should have the knowledge of word processing in computer as prescribed by the
recruiting authority.

(b) DESIRABLE QUALIFICATION (S).—Knowledge of customs, manner and dialects of

Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing in the
Pradesh.

8. Whether age and educational qualifications prescribed for direct recruits will
apply in the case of the promotees.—Age.—Not Applicable.

Educational Qualifications.—As Prescribed in Col. No. 7 above.
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9. Period of Probation, if any.—Two years subject to such further extension for a period
not exceeding one year as may be ordered by the competent authority in special circumstances and
reasons to be recorded in writing.

10. Method of recruitment, whether by direct recruitment or by promotion,
deputation, transfer and the percentage of posts to be filled in by various methods.—100% By
promotion failing which by direct recruitment on a regular basis or by direct recruitment on
contract basis, as the case may be. The contract employees will get emoluments as given in Col.
15-A & will be governed by service conditions as specified in the said column.

11. In case of recruitment by promotion deputation, transfer, grades from which
promotion/deputation/transfer is to be made.—By promotion from amongst the Steno typists
possessing five years regular service or regular combined with continuous adhoc service rendered,
if any, in the grade :

Provided that for the purpose of promotion every employee shall have to serve atleast one
term in the Tribal/Difficult areas subject to adequate number of post(s) available in such areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service, left for superannuation : Provided further that
Officers/Officials who have not served atleast one tenure in Tribal/difficult area shall be transferred
to such area strictly in accordance with his/her seniority in the respective cadre.

Explanation I.—For the purpose of proviso I supra the “term” in Tribal/Difficult areas
shall mean normally three years or less period of posting in such areas keeping in view the
administrative requirements and performance of the employee.

Explanation II.—For the purpose of proviso I supra the Tribal/Difficult Areas shall be as
under:-

District Lahaul & Spiti.

Pangi and Bharmour Sub Division of Chamba District.

Dodra Kawar Area of Rohru Sub-Division.

Pandrah Bis Pargana, Munish Darkali and Gram panchayat Kashapat, Gram Panchayats
of Rampur Tehsil of District Shimla.

Pandrah Bis Pargana of Kullu District.

Bara Bhangal Areas of Baijnath Sub Division of Kangra District.

District Kinnaur.

Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and Sangna
Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai Tehsil, in
Sirmour District.

el NS

N

9. Khanyol-Bagra Patwar Circle of Karsog Tehsil, Gada-Gussaini, Mathyani, Ghanyar,
Thachi, Baggi, Somgad and Kholanal of Bali-Chowki Sub Tehsil, Jharwar, Kutgarh,
Graman, Devgarh, Trailla, Ropa, Kathog, Silh-Badhwani, Hastpur, Ghamrehar and
Bhatehar Patwar Circle of Padhar Tehsil, Chiuni, Kalipar, Mangarh, Thach-Bagra,
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwara Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

(1) In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the conditions that the adhoc
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appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R & P Rules:

Provided that in all cases where a junior person becomes eligible for consideration by virtue
of his total length of service (including the service rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view of the provisions referred to above, all persons
senior to him in the respective category/post/cadre shall be deemed to be eligible for consideration
and placed above the junior person in the field of consideration:

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years or that prescribed in the Recruitment & Promotion Rules
for the post, whichever is less:

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him shall also be
deemed to be ineligible for consideration for such promotion.

Explanation.—The last proviso shall not render the junior incumbents ineligible for
consideration for promotion if the senior ineligible persons happened to be ex-servicemen recruited
under the provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservation of Services in
Himachal State Non-Technical Services) Rules, 1972 and having been given the benefit of seniority
thereunder or recruited under the provisions of Rule-3 of Ex-Servicemen (Reservation of vacancies
in the Himachal Pradesh Technical Service) Rules, 1985 and having been given the benefit of
seniority thereunder.

(2) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post, if any, prior to the regular appointment against such posts shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection and
in accordance with the provision of the Recruitment & Promotion Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc
service rendered as referred to above shall remain unchanged.

12. If a Departmental Promotion Committee exists, what is its composition.—As
may be constituted by the Govt. from time to time.

13.  Circumstances under which the H.P.P.S.C. is to be consulted in making
recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a Citizen of India.

15. Selection for appointment to the post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of vivavoce test
if Himachal Pradesh Public Service Commission or other recruiting authority, as the case may be,
so consider necessary or expedient by a written test or practical test, the standard/syllabus, etc. of
which, will be determined by the Commission OR other recruiting authority, as the case may be.

15-A. Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these rules, contract appointments to the post will be made
subject to the terms and conditions given below:—
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(I) CONCEPT.—(a) Under this policy the Junior Scale Stenographer in
(Name of the Department) will be engaged on contract basis initially for one year, which may be
extendable on year to year basis.

Provided that for extension/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed /extended.

(b) POST FALLS WITHIN THE PURVIEW OF HP SSSB.—The HOD of the
concerned Department (Designation of the appointing authority) after obtaining the approval of the
Government to fill up the vacant posts on contract basis will place the requisition with the
concerned recruiting agency i.e. H.P. Subordinate Services Selection Board, Hamirpur.

(©) The selection will be made in accordance with the eligibility conditions prescribed
in these Rules.

(II) CONTRACTUAL EMOLUMENTS.—The Junior Scale Stenographer appointed on
contract basis will be paid consolidated fixed contractual amount @ 8710/- P.M (which shall be
equal to minimum of the pay band + Grade pay). An amount of Rs. 270/- (3% of the minimum of
pay band + grade pay of the post) as annual increase in contractual emoluments for the subsequent
year(s) will be allowed if contract is extended beyond one year.

(II) APPOINTING/ DISCIPLINARY AUTHORITY.—The HOD of the concerned
Department (Designation of the appointing authority) will be the appointing & disciplinary
authority.

(IV)  SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made on the basis of viva-voce test or if considered necessary or
expedient by a written test or practical test the standard / syllabus etc. of which will be determined
by the concerned recruiting agency i.e. H.P. Subordinate Services Selection Board, Hamirpur.

(V)  COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—As
may be constituted by the concerned recruiting agency i.e. H.P. Subordinate Services Selection
Board, Hamirpur from time to time.

(VI)  AGREEMENT.—After selection of a candidate he/she shall sign an agreement as
per Annexure appended to these Rules.

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ Rs. 8710/- P.M (which shall be equal to minimum of the pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount @ Rs. 270/- (3% of
minimum of the pay band + grade pay of the post) for further extended years and no other allied
benefits such as senior/selection scales etc. will be given.

(b) The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance /conduct of the contract appointee is
not found satisfactory.

(©) Contract Appointee will be entitled for one day casual leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/She shall not be entitled for Medical Re-imbursement and LTC etc. only
maternity leave will be given as per Rules.
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(d) Unauthorized absence from the duty without the approval of the controlling Officer
shall automatically lead to the termination of the contract. Contract Appointee shall not be entitled
for contractual amount for the period of absence from duty.

(e) An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

® Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The woman candidate will be re-examined for
the fitness from an authorized Medical Officer/Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official at the
minimum of pay scale.

(h) Provisions of service rules like FR SR, Leave Rules, GPF Rules, Pension Rules &
Conduct rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination.—Not Applicable.

18. Power to Relax.—Where the State Govt. is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with

the H.P. Public Service Commission, relax any of the provision (s) of these Rules with respect to
any class or category of person(s) or post (s).

ANNUEXURE

Form of contract/agreement to be executed between the Junior Scale Stenographer and the

Government of Himachal Pradesh through (Designation of the Appointing
Authority).

This agreement is made on this day of in the
year Between Sh./Smt. S/o/D/o Shri R/o

Contract appointee (hereinafter called the
FIRST PARTY), AND the Governor of Himachal Pradesh through
(Designation of the Appointing Authority) Himachal Pradesh (here-in-after called the SECOND
PARY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Junior Scale Stenographer on contract basis on the following terms
& conditions:-

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a Junior
Scale Stenographer for a period of 1 year commencing on day of and ending on
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the day of It is specifically mentioned and agreed upon by both the parties that the
contract of the FIRST PARTY with SECOND PARTY shall ipso-facto stand terminated on the last
working day i.e. on and information notice shall not be necessary:

Provided that for-further extension/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory during the year
and only then the period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. 8710/- per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not found good
or if a regular incumbent is appointed/posted against the vacancy for which the first party was
engaged on contract.

4. Contractual Junior Scale Stenographer will be entitled for one day casual leave after
putting in one month service. This leave can be accumulated upto one year. No leave of any kind is
admissible to the contractual Junior Scale Stenographer. He will not be entitled for Medical
Reimbursement and LTC etc. Only maternity leave will be given as per Rules.

5. Unauthorized absence from the duty without the approval of the controlling Officer
shall automatically lead to the termination of the contract. A contractual Junior Scale Stenographer
will not be entitled for contractual amount for the period of absence from duty.

6. An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

7. Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant beyond twelve
weeks will render her temporarily unfit till the confinement is over. The woman candidate shall be
re-examined for fitness from an authorized Medical Officer/Practitioner.

8. Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official at the
minimum of pay scale.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address)
(Signature of the FIRST PARTY)
2.

(Name and Full Address)
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IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address)
(Signature of the SECOND PARTY)
2.

(Name and Full Address)

Annexure-II

Common Recruitment & Promotion Rules for the posts of Senior Scale Stenographer, Class-
III (Non-Gazetted) in various Departments of Himachal Pradesh Government

1. Name of Post.—Senior Scale Stenographer

2. Number of Posts.—As sanctioned and may be sanctioned by the Government from
time to time in the concerned Departments.

3. Classification.—Class-III (Non-Gazetted) (Ministerial Services).

4. Scale of Pay.— (I) Pay band for regular incumbents:
Rs. 10300-34800 + 3800 Grade Pay.
(IT) Emoluments for Contract Employees:
Rs. 14100/- P.M. (as per details given in Col.15-A.).

5. Whether “Selection’ Post or “Non-Selection’ Post.—Non-Selection.
6. Age for Direct Recruitment.—18 to 45 years.

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis:

Provided further that if a candidate appointed on adhoc basis had become overage on the
date when he was appointed as such he shall not be eligible for any relaxation in the prescribed age
limit by virtue of his such adhoc or contract appointment :

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled
Tribes/Other categories of persons to the extent permissible under the general or special order (s) of
the Himachal Pradesh Government :

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servant before absorption in Public Sector Corporations/
Autonomous Bodies at the time of initial constitution of such Corporations/Autonomous Bodies
shall be allowed age concession in direct recruitment as admissible to Government servants. This
concession will not, however, be admissible to such staff of the Public Sector Corporations/
Autonomous Bodies who were/are subsequently appointed by such Corporation/Autonomous
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Bodies and who are/were finally absorbed in the service of such Corporations/Autonomous Bodies
after initial constitution of the Public Sector Corporations/Autonomous Bodies.

Notes (1) Age limit for direct recruitment will be reckoned on the first day of the year in
which the Post(s) is/are advertised for inviting applications or notified to the
Employment Exchanges, as the case may be.

2) Age and experience in the case of direct recruitment are relaxable at the discretion of
the Himachal Pradesh Public Service Commission in case the candidate is otherwise
well qualified.

7. Minimum Educational and other qualifications required for direct recruitment.—
(a) ESSENTIAL QUALIFICATION : 1) Should possess a Bachelor’s Degree or its equivalent from
a University recognized by the H.P. Govt.

(i1) Must possess the following speed in shorthand and typewriting in both the languages i.e.
English and Hindi at the time of initial recruitment:-

Speed in Shorthand
English Hindi
100 WPM 80 WPM
Speed in typewriting
English Hindi
40 WPM 30 WPM

(iii))  Should have the knowledge of word processing in computer as prescribed by the
recruiting authority.

(b) DESIRABLE QUALIFICATION (S): Knowledge of customs, manner and dialects of
Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing in the
Pradesh.

8. Whether age and educational qualifications prescribed for direct recruits will
apply in the case of the promotees.—Age : Not Applicable.
Educational Qualifications : As Prescribed in Col. No.7 above.

9. Period of Probation, if any.—Two years subject to such further extension for a period
not exceeding one year as may be ordered by the competent authority in special circumstances and
reasons to be recorded in writing.

10. Method of recruitment, whether by direct recruitment or by promotion,
deputation, transfer and the percentage of posts to be filled in by various methods.—100% By
promotion failing which by direct recruitment on a regular basis or by direct recruitment on
contract basis, as the case may be. The contract employees will get emoluments as given in Col. 15-
A & will be governed by service conditions as specified in the said column.

11. In case of recruitment by promotion deputation, transfer, grades from which
promotion/deputation/transfer is to be made.—By promotion from amongst the Junior Scale
Stenographers possessing five years regular service or regular combined with continuous adhoc
service rendered, if any, in the grade.
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Provided that for the purpose of promotion every employee shall have to serve atleast one
term in the Tribal/Difficult areas subject to adequate number of post(s) available in such areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service, left for superannuation.

Provided further that Officers/Officials who have not served atleast one tenure in
Tribal/difficult area shall be transferred to such area strictly in accordance with his/her seniority in
the respective cadre.

Explanation I.—For the purpose of proviso I supra the “term” in Tribal/Difficult areas
shall mean normally three years or less period of posting in such areas keeping in view the
administrative requirements and performance of the employee.

Explanation II.—For the purpose of proviso I supra the Tribal/Diff icult Areas shall be as
under:-

District Lahaul & Spiti.

Pangi and Bharmour Sub Division of Chamba District.

Dodra Kawar Area of Rohru Sub-Division.

Pandrah Bis Pargana, Munish Darkali and Gram panchayat Kashapat, Gram Panchayats
of Rampur Tehsil of District Shimla.

Pandrah Bis Pargana of Kullu District.

Bara Bhangal Areas of Baijnath Sub Division of Kangra District.

District Kinnaur.

Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and Sangna
Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai Tehsil, in
Sirmour District.

el NS

N

\O

. Khanyol-Bagra Patwar Circle of Karsog Tehsil, Gada-Gussaini, Mathyani, Ghanyar,
Thachi, Baggi, Somgad and Kholanal of Bali-Chowki Sub Tehsil, Jharwar, Kutgarh,
Graman, Devgarh, Trailla, Ropa, Kathog, Silh-Badhwani, Hastpur, Ghamrehar and
Bhatehar Patwar Circle of Padhar Tehsil, Chiuni, Kalipar, Mangarh, Thach-Bagra,
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwara Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

2) In all cases of promotion, the continuous adhoc service rendered in the feeder post if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the conditions that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R & P Rules;

Provided that in all cases where a junior person becomes eligible for consideration by virtue
of his total length of service (including the service rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view of the provisions referred to above, all persons
senior to him in the respective category/post/cadre shall be deemed to be eligible for consideration
and placed above the junior person in the field of consideration;

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years or that prescribed in the Recruitment & Promotion Rules
for the post, whichever is less;

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him shall also be
deemed to be ineligible for consideration for such promotion.
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Explanation.—The last proviso shall not render the junior incumbents ineligible for
consideration for promotion if the senior ineligible persons happened to be ex-servicemen recruited
under the provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservation of Services in
Himachal State Non-Technical Services) Rules, 1972 and having been given the benefit of seniority
thereunder or recruited under the provisions of Rule-3 of Ex-Servicemen (Reservation of vacancies
in the Himachal Pradesh Technical Service) Rules, 1985 and having been given the benefit of
seniority thereunder.

(2) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post if any, prior to the regular appointment against such posts shall be taken into account towards
the length of service, if the adhoc appointment/promotion had been made after proper selection and
in accordance with the provision of the Recruitment & Promotion Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc
service rendered as referred to above shall remain unchanged.

12.  If a Departmental Promotion Committee exists, what is its composition.—As
may be constituted by the Govt. from time to time.

13. Circumstances under which the H.P.P.S.C. is to be consulted in making
recruitment.—As required under the Law.

14.  Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a Citizen of India.

15. Selection for appointment to the post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of vivavoce test
if Himachal Pradesh Public Service Commission or other recruiting authority, as the case may be,
so consider necessary or expedient by a written test or practical test, the standard/syllabus, etc. of
which, will be determined by the Commission OR other recruiting authority, as the case may be.

15-A Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these rules, contract appointments to the post will be made
subject to the terms and conditions given below:

(I) CONCEPT.—(a) Under this policy the Senior Scale Stenographer in
(Name of the Department) will be engaged on contract basis initially for one year, which may be
extendable on year to year basis:

Provided that for extension/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed /extended.

(b) POST FALLS WITHIN THE PURVIEW OF HP SSSB.—The HOD of the concerned
Department (Designation of the appointing authority) after obtaining the approval of the
Government to fill up the vacant posts on contract basis will place the requisition with the
concerned recruiting agency i.e. H.P. Subordinate Services Selection Board, Hamirpur.

(c) The selection will be made in accordance with the eligibility conditions prescribed in
these Rules;

(I) CONTRACTUAL EMOLUMENTS.—The Senior Scale Stenographer appointed on
contract basis will be paid consolidated fixed contractual amount @ 14100/- P.M (which shall be
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equal to minimum of the pay band + Grade Pay). An amount of Rs. 423/- (3% of the minimum of
pay band + grade pay of the post) as annual increase in contractual emoluments for the subsequent
year(s) will be allowed if contract is extended beyond one year.

(II) APPOINTING/ DISCIPLINARY AUTHORITY.—The HOD of the concerned
Department (Designation of the appointing authority) will be the appointing & disciplinary
authority.

(IV)  SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made on the basis of viva-voce test or if considered necessary or
expedient by a written test or practical test the standard/syllabus etc. of which will be determined
by the concerned recruiting agency i.e. H.P.Subordinate Services Selection Board, Hamirpur.

(V)  COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—As
may be constituted by the concerned recruiting agency i.e. H.P. Subordinate Services Selection
Board, Hamirpur from time to time.

(VI)  AGREEMENT.—After selection of a candidate he/she shall sign an agreement as
per Annexure appended to these Rules.

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ Rs. 14100/- P.M (which shall be equal to minimum of the pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount @ Rs. 423/- (3% of
minimum of the pay band + grade pay of the post) for further extended years and no other allied
benefits such as senior/selection scales etc. will be given.

(b) The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance /conduct of the contract appointee is
not found satisfactory.

(©) Contract Appointee will be entitled for one day casual leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/She shall not be entitled for Medical Re-imbursement and LTC etc. only
maternity leave will be given as per Rules.

(d) Unauthorized absence from the duty without the approval of the controlling Officer
shall automatically lead to the termination of the contract. Contract Appointee shall not be entitled
for contractual amount for the period of absence from duty.

(e) An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

(f) Selected candidate will have to submit a certificate of his /her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate will be re-examined for
the fitness from an authorized Medical Officer / Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official at the
minimum of pay scale.
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(h) Provisions of service rules like FR SR, Leave Rules, GPF Rules, Pension Rules &
Conduct rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

16. Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17.  Departmental Examination.—Not Applicable.

18. Power to Relax.—Where the State Govt. is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the H.P. Public Service Commission, relax any of the provision (s) of these Rules with respect to
any class or category of person(s) or post (s).

ANNUEXURE

Form of contract/agreement to be executed between the Senior Scale Stenographer and the

Government of Himachal Pradesh through (Designation of the Appointing
Authority).

This agreement is made on this day of in the
year Between Sh./Smt. S/o/D/o Shri
R/o Contract appointee (hereinafter called the

FIRST PARTY), AND the Governor of Himachal Pradesh through
(Designation of the Appointing Authority) Himachal Pradesh (here-in-after called the SECOND
PARY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Senior Scale Stenographer on contract basis on the following
terms & conditions:-

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a

Senior Scale Stenographer for a period of 1 year commencing on day of
and ending on the day of It is specifically mentioned
and agreed upon by both the parties that the contract of the FIRST PARTY with
SECOND PARTY shall ipso-facto stand terminated on the last working day i.e. on
and information notice shall not be necessary:

Provided that for-further extension/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory during
the year and only then the period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs14100/- per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not
found good or if a regular incumbent is appointed/posted against the vacancy for which
the first party was engaged on contract.

4. Contractual Senior Scale Stenographer will be entitled for one day casual leave after
putting in one month service. This leave can be accumulated upto one year. No leave of
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any kind is admissible to the contractual Senior Scale Stenographer. He will not be
entitled for Medical Reimbursement and LTC etc. Only maternity leave will be given as
per Rules.

. Unauthorized absence from the duty without the approval of the controlling Officer

shall automatically lead to the termination of the contract. A contractual Senior Scale
Stenographer will not be entitled for contractual amount for the period of absence from
duty.

. An official appointed on contract basis who have completed five years tenure at one

place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over. The
woman candidate should be re-examined for fitness from an authorized Medical
Officer/Practitioner.

. Contract appointee shall be entitled to TA/DA if required to go on tour in connection

with his/her official duties at the same rate as applicable to regular counter-part official
at the minimum of pay scale.

. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to

contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands

the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:

1.

(Name and Full Address)
(Signature of the FIRST PARTY)

(Name and Full Address)

IN THE PRESENCE OF WITNESS:

1.

(Name and Full Address)
(Signature of the SECOND PARTY)

(Name and Full Address)
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OFFICE OF THE DISTRICT MAGISTRATE KANGRA AT DHARAMSHALA

NOTICE

No. 85-90/L.B. Dated 9-2-2011

Shri Santosh Kumar, Advocate s/o Shri Roomi Ram, r/o Vill. Ghalot, P. O. Heded, Tehsil
Baijnath, District Kangra, Himachal Pradesh has applied for the post of Notary Public at Sub-
Division Baijnath. Before recommending the case of the applicant to the Govt. of H. P. for the
appointment as Notary Public, the objections of General Public if any are invited through this
Notice. If any person has objection for appointment of the applicant, he may send the objections in
writing to this office on or before 22-2-2011.

Sd/-

Additional District Magistrate,
Kangra at Dharamshala.
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